
cblil'8ll in improvinl tbe quality and reduc-
in. tbe price of thoir ptoducts. The Tariff 
Cot¥ift\islioli white! goml!: into the cost 
structure of products reCetr"ed to it recom-
melitis ways and meal'ls of helping the 
COIloill'Ded Industry, includlni the improve-
_ of Its products. The CcirillDissioner 
of CivIl'SllPPlies also assislll sOllIe of tbe 
industries ill tIIis' reprd'. TI* Indian 
Standaros IllIItitute also helps by evolving 
acceptable standards Cor different indigell-
ous products. 

- P. L. 410 FaadlJ 

!n53; SHRI G. C. DIXIT: 
SHRI VASUDEVAN NAIR: 
SHRI H. N. MUKERJEE : 
SHRI SHIV KUMAR 

.sHASTRI: 
SHRI BHARAT SINGH 

CHAUHAN: 
SHRI BRJJ BHUSHAN LAL : 

Will the Minister of FINANCE be-
pleased to' state the reaction of Govern-
ment'to the stat'oment made at Hyderabad' 
on the 20th April, 1968 by Mr. Francis 
Thomas, American Counsel at Madras to 
write off P. L. 480 Funds in India? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI) : Government have 
seeD'press'reports of the meeting between 
the Andhra Pradesh Chambers oC Commerce 
and Industry and Mr. Thomas. According 
to Mr. Thomas theso reports are quite 
incorrect and he does not subscribe to the 
views alleged to have been expressed by 
him. In view of this Government do not 
feel called upon to express any reaction. 

rmtrort of Seriet Rip IIJId Macbillel'Y 

!nS4. SHRI G. C. DIXIT: Will the 
Minister of PETROLEUM AND CHEMI-
CALS be pJcased to state: 

(oa! the value of rigs aud other machine 
imported, Crom U. S. S. R. for oil prospect-
ing and boring purposes and not used so 
Car; 

(b) tbe IIIGDth add yeat of' their land-
llif:i" India: :'atid' 

(e) whetlier these are not being used 
because'tbey are atjsllle'te ? 

THE MINISTI!!R OP STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): (a) 
and (b). All the rigs and ma~hines imported 
from the U. S. S. R. have been put to use. 
These rigs and machines have been purcha-
sed over the period May 1956 to October 
1963 and have been receiVed in different 
consignments at different times of 'which 
full details are not readily available. 

ic) Does not arise. 

·Kri ...... Water Dispute 

975S'. SHRr K. NARAYANA RAO : 
SilRI RABI RAY: 

'WiII the Minister of IRRIGATIO~ 

AND POWER be pleased to state: 
(ll) whether it is a ract that Govern-

ment of Andhra' Pradesh have requested 
the' CeIit1'a1 GOvernment to refer the 
Kristina water dispute to a tribunal under 
the Iilter-Sfate Waters Displite Act ; and 

(Ii) if so; tbe reaction of Government 
thereto? 

THE MiNISTER IN THE MINISTRY 
OF IRRIGATION AND POWER (SHRI 
SIDDHt!SHWAR PRASAD): (a) Yes. 

(Il) The Chief Miliisler' of Andhra 
Pradesn, MYsore and Miiliarasbtra have 
been addressed urghig up'on' them the need 
for an early settlement of tliis dispute in 
the larg'er nalional'irlterest. Their replies 
are awaited. 

Agritultiinal Creilit COrPonatlott Iii State 

9758. SHRI VIRBHADRA SINGH: 
WilHhe' Minister- of FINANCE be pleased 
to state: 

(a) whether it is 'a fact that Qovern-
ment have taken a decision to set up Allir-
cultural Credit Corporations in the States ; 
and . 

(b) if so, the detail. thereof ? 

THE DEPUTY PRiME MINISTER 
ANI) MINISTIlR OP FINANCE (SHRI 
MORARJI DEASIl: (a) A Bill to pro· 
vide for the setting up or Agricultural 
Credit Corponrtions in tbe States and 
Umon territories is being Introduced today. 

(bl A statement is encloSed. 



ioiJ MAy 6.1~ 

St.telllellt 

Brood detail. oJ the Pl'DPDsed Agricultural 
Credit Corpora/io"s 

(i) Tbe Corporations may be set up . 
in tbe Sta tos of Alsam. Bibar, 
Orissa. West BaDsal aDd Rajastban 
and in t be Union territories of 
Manipur and Tripura. It wi1\ 
also be open to any other State 
or Union territory - to set up a 
similar corporation .after obtain-
ins tbe prior approval of the 
Central Government. 

(ii) The authorised capital of the 
Corporation sball be between 
Rs. 1 crore and Rs. 5 crom, 
depending on the requirements of 
eacb State. Tbe sbare capital 
will be u;lDtributed by the Central 
Government (30%), the State 
Government (20%), and the 
Reserve Bank (20%). the balance 
(30%) beins contributed by the 
State Bank and its subsidiaries, 
other commercial banks and the 
Food Corporation. 

(iii) The: Corporation wi1\ be manased 
by 'a Board (If Directors consist-
inS of seven persons. The Cbair-
man and tbe Manalins Director 
wi1\ be nominated by the Central 
Government, while two directors 
wi1\ be nominated by the State 
Government, one of whom shaH 
be a non official. The Reserve 
Bank wi1\ nominate One director 
and the other two will be elected 
by the State Bank and its sub-
sidiaries, the other commercial 
banks and the Food Corporation, 
if they hold shares in the Corpora-
tion. 

(iv) The principal business of the 
Corporation will be to grant loans 
and advances for periods ~ot 
exceeding five years for asricul-
tural and allied operations, to 
agriculturists, al!ricultural market-
ing and processiDi societies, co-
operative (arminl societies, central 
co-operative banks and primary 
agricultural credit societies. 11 wi1\ 
also be authorised to perform 
other types o( busincss wbich a 
cooperaL.ivc bank i. generally 
authorised to transa!:t. 

(v) The Corporation will receive 
deposita from tbe publi!: and alao 
borrow necessary workinl! funds 
from the Reserve Bank, in the 
same manner as a State Coopera-
tive Bank, and from tbe Central 
and State Governments and otber 
institutions 81 may be approved 
by the Central Government. 

(iv) Tbe Reserve Bank will be clothed 
with necessary powers to ilsue 
instructions to the Corporation in 
relard to its lendins policy and 
with reprd to other matters, 81 
are already available to tbe Res-
erve Bank in respect of a coopera-
tive bank. 

Investment by Forelso Prl~te 
Enterprl_ In 1 ... 18 

9757. SHRI KASHI NATH PANDEY: 
Will tbe Minister of FINANCE be pleased 
to state: 

(a) the amount of capital invested by 
Private enterprises from U,S.A., U.S.S-R., 
Germany. Finance eacb year durIng the 
period from 1965 of 1967 in various busi-
nesses in India ; and 

(b) the yearly profits remitted to tbese 
countries on the investments made in. 
India? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESI\I): (a) and (b). Two 
statements are luid on tbe Table of the 
Lok Sabba. [Placed i" Library. See No. 
LT-1J9S/6S]. 

SeeoocJ Relloery at Dabej 

9758. SHRI M. B. RANA: Will tbe 
Minister of PETROLEUM AMD CHEMI-
CALS be p leased to state: 

(a) whether it is a fact tbat oil has 
been found in Broacb District and Dabei ; 

(b) if so, whetber Government propose 
to open a second refinery there; and 

(c) if not, tbe reasons tberefor ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAJAH): ,a) 
Oil was found m the AnkJew.\\ar field 




